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UPON hearing the counsel the Court made the following
ORDER
Pursuant to the notice issued by this Court on

04.11.2024, learned counsel for the respondents / States / Union
Territories, namely, States of Chhattisgarh, Manipur,
Uttarakhand, Andhra Pradesh, Bihar, Gujarat, Goa, Nagaland,
Manipur, Haryana, Meghalaya, Tripura, Rajasthan, West Bengal, Uttar
Pradesh, Madhya Pradesh, NCT of Delhi and Union Territories of
Andaman & Nicobar Islands and Puducherry are present. There is no
appearance on behalf of the remaining States/Union Territories.
Learned senior counsel appearing for the petitioner has filed
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a brief note dated 30.11.2024, in paragraph 9 whereof certain
suggestions have been made by her. She is requested to make
available the e-copies of this note to learned counsel for the
respondents so that the instructions could be taken from the State
Governments/Union Territories. The Status Report to be filed with
regard to implementation of the D.V. Act. For that purpose, the
matter is adjourned to 17.01.2025.

The Status Report(s) shall also be e-mailed to the 1learned
counsel for the petitioner and learned A.S.G. appearing for the

Union of India.

(NEETU SACHDEVA) (DIVYA BABBAR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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